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SHR1I S. N. MAZUMDAR: Is it not
necessary therefore that they should
have the requisite information about
this?

SHRI B. N. DATAR: Whenever in-
formration is necessary, it is called for.
Primarily this information would be
available in the State Legislatures.

SHRI S. N. MAZUMDAR: But the
Members of Parliament are interested.

Surr S. MAHANTY : Since the Gov-
ernment of India are going to make
a grant under article 340 to this Tribal
Research Bureau that has bheen set
up by the Government of Orissa. may
1 know :f Government is aware that
this Triba! Research Bureau consists
of members who are quite i1gnorant ot
anthropology?

SHRI B. N. DATAR: We have no
iniormation. We are quite confident
that the persons who would compose

this Committee would be competent
persons.
SR S. MAHANTY: Will Govern-

ment please take this information from
me and enquite and satisfy themselves
as 1o the competency of sormwe of the
members who form the Tribal Re-
search Bureau?

Dr. K. N. KATJU: I shall send for
the namies ct the members of this
Committee and I shall lay the narics
on the Table of the House.

SHrr H. N. KUNZRU: He should
submit the list with their qualifi-
cations.

Dr. K. N. KATJU: Of course.
must be M.As and LL.Bs.

They

SHRrr S. MAHANTY: I did not hear.

Mr. CHAIRMAN: He said he would
plare the information about the nane.
and their qualifications, academic and
otherwise

Surr S. MAHANTY: May 1 knoew
.if the Chief Ministership of a Statle
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zive a doctorate degree in anthropo-
logy?

Mgr. CHAIRMAN: Order, order.

*88 & *89. [The questioner, (Shri V.
K. Dhage) was absent.]

FOREIGN CAPITAL WITHDRAWN AND INVESTCD
IN InDIA

*30. SHr1 T. R. DEOGIRIKAR: Will
the Minister for FINANCE be pleasad to
state:

(a) the names of the industries from
which foreign capital was withdrawn
after 15th August 1947; and

{b) the names of the industries in
which foreign capital has been invest-
ed since 15th August 19477

Tur DEPUTY MINISTER roz FIN-
ANCE (Sur1 A. C. GuHa): (a) and (b).
Two statements are placed oa the
Table of the House. [See Appendix
V. Annexure No. 16.]

Surr T. R. DEOGIRIKAR: May 1
know the total quantity of- forzign
capital invested at present in this
country?

SHRrRI A. C. GUHA: That is a very
difficult question. 1 have no fizures
with me now

Surr T. R. DEOGIRIKAR: JMay [
know the amount of foreign rapital
withdrawn after 15th August 1947 and
the amount of foreign capital invested
after 15th August 1947?

S8rr A. C. GUHA: The twe itate-
ments give that figure. The foreign
capital withdrawn from the indusiries
as put in the question is Rs '.584
lakhs and the foreign capital invest=d
in India is Rs. 8.25 lakhs., Besides,
there are some other items 1n respect
of which foreign capital has been with-
drawn. and the total amount of forzign
capital withdrawn during this period
is Rs. 58.27 lakhs
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Surt M VALIULLA: Does it show
which are the countries that have
withdrawn the capital?

Surr A. C. GUHA: The statement
aoes not show that. If the hon. Mem-
ber wants, I can give that.

Surr B. C. GHOSE: With reference
to the first statement where foreign
capital has been withdrawn frem this
country, can the hon. Minister tell us
if Government had any say in the
amcunts at  which foreign concerns
here were sold—whether the prices
were higher or not?

Surr A. C. GUHA: I think the hun.
Member knows that during the post~
war years most of the shares had ap-
preriated considerably and sometimes
the shares were sold at 200 or 300 per
cent. of their face valae.

Surr B. C. GHOSE: Did Govern-
ment take any action in the matter
80 that no more money would be seat
out ot this couniry than could be justi-
fiec by the real price of the concerns
that were sold?

SERI A. C. GUHA: In a very recent
case in Calcutta this question nad
conre up before the Government and
Government is considering what steps
can he taken.

Skrr L. H. DOSHI: Will the hoen.
Miunsster state whether the process of
mvestment of foreign capital in this
country is on the increase or on the
decrease?

SHrr A. C. GUHA: I have stated
that during this period only Rs. 324
lakhs have been invested. 1 cannot
see with what figure I am to compara
this

Sur1 B. C. GHOSE: Do Government
realize that on account of—if I may
say so---their carelessness mucn
morey has been sent out of this coun-
try than should have been allowed
to?
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With reference to the second state-
ment, would the hon. Minister assure
us that Government have not allowed
any import of foreign capital in ‘this
country in industries and trades
where Indian capital was sufficient for
the purpose?

Surr A. C. GUHA: I can give only
this much assurance that Govern-
ment is fully aware of this quec<tion

and as far as the present legal posi-
tion permits, the Governmen! would
{ake every step so that no inflated
ptice nf shares may be taken out nf
India.

Suri B. C. GHOSE: That was not
the question I asked.

Mr. CHAIRMAN: Safeguard the
interest of Indian industries.

Ssarr B. C. GHOSE: It was in re-
gard to the second statement that I
wanted an assurance that no amounts
have been permitted to be imported
into this country in any industries or
activities where Indian capital is suffi-
cient and protected?

SHRI A, C. GUHA: I can only re-
fer him to the foreign capita! invest-
ment policy of the Government ot
1949. I think sufficient caie has heen
taken and will be taken so {hat thiz
foreign investment may not come in
competition with established Indian in-
dustries.

SHrr B. C. GHOSE: Will the hon.
Minister please give me a break-up
or at least name the industries—ealec-
trical goods and soaps and toilet
items—where foreign capital has been
allowed to come into this country?

Surr A. C. GUHA: 1 think the
second statement gives the figures as
to the industries where foreign capi-
tal has been invested.

Surr B C. GHOSE: It gives elece-
trical goods—that is a general terni.
What are the specific industries unase
electrical goods in which foregn
capital was allowed?
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Svr1 A. C. GUHA: 1If ibe hon.
Member askg for names of specia
concerns.... .

Surr B. C. GHOSE: 1 don’t wanu
the names of specific concerns, but
whether it is electrical lamp industry,
ete

Surr A. C. GUHA: I have not got
the break-up on that basis at present.

SHrr S. N. MAZUMDAR: Are Gov-
ernment aware of the various com-
plaints which have been made from
time to time by representatives of the
Indian Chambers of Commerce that
foreign capital has been allowed to
be invested in protected industries
4 manner detrimental to our indige-
nous industries?

SHrr A. C. GUHA: I am really
amused to learn that the hon. Member
has started taking all the contenticns
of the Indian industries at their face
value.

SHrr S. N. MAZUMDAR: I am ask-

ing for information from the hon.
Minister.
Surr KISHEN CHAND: Is he

aware of the fact that the soap manu-
facturers have pointed out that 80
per cent. of their production capacity
is idle because of competition by big
foreign firmg in India?

SHR1I A. C. GUHA: I have nof got
the figures with me but from my per-
sonal knowledge I can say that the
foreign soap manufacturer has been
in India long before this period men-
tioned here. It is not a new invest-
ment that the hon. Member might
have referred to.

SHrr B. C. GHOSE: Is the hon.
‘Minister aware that Government are
giving or propose to give permission
to reorganize their equipment, which
will mean additional capacity?

Surr A. C. GUHA: This question
had better be directed to the Industry
Ministry.
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Surt B. C. GHOSE: Will the hon.
Minister be pleased to state if Gov-
ernment are satisfied that there was
necessity for importing foreign capi-
tal for trading also and not for indus-
tries only.

SHRI A. C. GUHA: I think that is a
matier of policy and I can only refer
to the foreign capital policy of the
Government of India.

DEMONSTRATION BY THE WORKERS OF
THE ORDNANCE FACTORY AT KHAMARIA IN

JUBBULPORE
*88. SHr1 V. K. DHAGE: Will the
Minister for DEFENCE be pleased to

state:

(a) whether any demonstration by
the workers of the Khamaria Ordnance
Factory at Jubbulpore took place on
the 23rd July 1953 in protest against
the suspicious death of a woman
labourer who was pregnant;

(b) whether the workers complained
against the resident medical officer of
the dispensary about his lack of care
for the woman labourer;

(c) whether it is a fact that subze-
qguent to this demonstration, 75 workers
of the factory were arrested and
manhandled;

(d) what assurances were given by
the superintendent of the factory to
the workers; and

(e) whether Government propose to
institute an enquiry into the affair?

Tue DEPUTY MINISTER ror DE-
FENCE (SHR1 SaTisH CHANDRA): (a)
Yes. The incident occurred on the
22nd of July 1953. It was more than
a demonstration and developed into a
riot. ’

(b) There was a general complaint
against the medical staff of the fac-
tory hospital and not particularly
against the resident medical officer.



